NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

Application No. 118 & 39 Ors./(MAH)/2017
CORAM: Present: SHRI M. K. SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 16.08.2017

NAME OF THE PARTIES: M/s. Zenith Birla India Ltd.

SECTION OF THE COMPANIES ACT: 73(4) of the Companies Act, 2013.
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ORDER
Application No. 118 & 39 Others/73(4)/ NCLT/MB/MAH/2017

Few of the Applicants are present in person. Few Applicants are represented by
Learned Representative Advocate. From the side of the Respondent Company,
Learned Counsel is present. Placed on record an Affidavit in reply dated 10-08-2017
stating therein the attempts made for arranging the funds such as Sale of the Property.
However, due to certain circumstances, could not be materialized. Learned Counsel
has also stated that the Company gives an undertaking to repay with three months’
time.

On the other hand, the Applicants have vehemently opposed the extension sought
from the side of the Respondent’s Counsel. Attention was drawn from the side of the
Petitioner on the Order of the CLB dated 18.08.2014 and Order dated 22.02.2016 that
already enough time had been granted but no repayment was made.

FINDINGS

2 The Respondent Company is also directed to place on record the Bank
Statements of all the Banks for the period July and August, 2017 to ascertain the
present position of the outstanding Bank balance.

3. The Depositors are dispensed with their personal presence in the Court if they
deemed fit.

4. Next date of hearing fixed on 22" August, 2017 at 2.30 PM.
Sd/-

Sd/-
BHASKARA PANTULA MOHAN M.K. SHRAWAT
Member (Judicial) Member (Judicial)

Date: 16.08.2017
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